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| TEM NO. 6 COURT NO. 4 SECTI ON X V
SUPREME COURT OF I NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).31535/2009

(From the judgenent and order dated 11/08/2009 in LPA No. 296/ 2009
of the H GH COURT OF DELH AT NEW DELHI)

M S. ALLI ED MOTCRS LTD. Petitioner(s)
VERSUS
M S. BHARAT PETROLEUM CORP. LTD. Respondent (s)

(Wth appln(s) for permission to place addl. docunents on record
and with prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

Date: 11/10/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DI PAK M SRA

For Petitioner(s) Mukul Rohat gi, Sr. Adv.
Ranjit Kumar, Sr. Adv.

Di ya Kapur, Adv.

Paromi ta Mikherj ee, Adv.
Ni khil Pillai, Adv.
Arjun Puri, Adv.

é. Kar anj awal a & Co., Advs.
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For Respondent (s) Sudhi r Chandr a, Sr. Adv.
Parijat Sinha, Adv.

Reshm Rea Sinha, Adv.

Ani | Kurmar M shra, Adv.
Bhagbati Prasad Padhy, Adv.
Vi kram Gangul y, Adv.

S. C. Ghosh, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

Heard the | earned senior counsel for the parties
quite at |ength.

Arguments concl uded. Judgnent reserved.

Parties to file witten submissions within three
days.

(A.S. BISHT) (I NDU SATI JA)
COURT MASTER COURT MASTER



